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A Alfidavit 1o be Fuenished by the canuidate alongwith Nomination Paper
Before the Retveaing Officer
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Election, do hereby solemnly affirm and siste on oath as under:-

| sirike out whichever is not applicable)

{1y 1 am a candicate vet up by _ﬁjf} .
Independent candidate,

mdl.l-lt;h}, lq,.q.lll.lldul. s Ll WlRITLE

Fog/acT

<o e e e of the political party ) am contesting as a

(3 Details of PAN and stulus of ﬁling of Incomé tax refurn :

"SI No. | [Names Permanent The financial year for f Total income -]
Account Mumber | which the last shown In Income
| (PAN) Income-tax return has | Tax Retun ( in |
= o — - been filed Rupeesy | !
el t " kowtiorys xvrinR \aEapkes7sg N4 M |
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(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

5L | Offence Description
Na. i
f{a) | The details of cases where the court has taken T
cognizance, Sections of the Act and description
of the offence for which cognizance taken ; Pyt B
|: (k) | Mame of the court, Case Na. and Date of order N o
| taking cognizance ; - '
(¢} | Details of Appeal (2) 7 Application(s) for revision S _1
{1flny} f‘]ed against the above order(s) M l

4. Cuses in which | have been convicted by o eourt of law{other those veferred vo in Form 1\'-]

Hm) The details of cases, Sections of the |
| Act and description of the offence for
[ which convicted ; L '
e T I e a  a r — il =
: () Nme of the Courtis). Case No and | MNP .
J_Dm:[s:l of order(s) . !
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130 Thut | give hedern below the detuils of | @ gssels {moyable und jamovable cie g of mysel,

mw spouse and all dopendents:

A. Details of movable usscts ;

Mora: s,

L. Assets in joint name indicating the extent ol jwint ownership will also have to be given

2 In case of de

Name of Bafk/ Institution and Branch are 1o be given
. Walue of Bonds/Share Debentures us peer the current market value in Stock Exchange in respeet o1 hated

nomparies and gs per [oks in cage of non- fisted coniparies should be given
4. Dependent’, here means & person, substantially dependent on the income of the candidate.
3. Details: including ainount is to be given separately in respect of each investment)

i Investment, the details including Serial Number, Amount, [ate of Deposit, the Scheme

. Drescription +  «

5 Self Spouse Dependent-1 | Dependent-2 | Dependent-3, |
|
e - rHA A m~ Ak |\ R IEKTR '
o I S A o) SPAREGK| vk ckr a3
ri'l : Cush in hand Q_gpmf_ EIE‘E‘!"?L AN A A | Ay .
(i1} | Details of Deposits in Bank 5.4/ [y e = )
| uccous (FDRs, Term Deposils | A=r s
and all other types of Deposits
|| including saving accounis) 5 5 | 76 Fé‘ N A N A Noa
|G A s
rstliions W3 sl 9723}
i Fin.mia! C j 5 rm !
i
{iii) | Detatls of investment in Bonds, i
Debentures/shares and units in [V i~ [ Y . Mgy Ns.ﬁ—-
companies/Mutual Funds and |
athers and the amount. I
(iv) | Deails of investment in NSS, *Ne-STT [ NS 177 T ;
Postal Savings, Insu I’alicic;ﬁ_thSITFﬂ_,;:'f? C457 1’- 499 N N |
and investment in any Financial 32 Pren-b2metflae, oo
Instrument in Post office ar P"“"‘“"’Imﬂqr otk ;‘ﬂ fmT | I
| [ J
, Insurance Company and the B“"‘f .
| __ | amount B e
|[ V| Personal loans/advance given to !
f iny person or entity including P Ryl ; ) | N
! | firm, Company, Trust ete. and A N A i ’Th
| ether receivables from dettors ' !
_(and the amount, S e e FPXETE s —- AR,
v} | Motor Vehickes/Ajrerafis/ Scarf D AL ;
| YachiShips (deuils of Make,  |GROIPR | aph | NOMIELE | | N
| 1 Rf:g'lilrat'iuri Mo. ete, Year of Zrdted 09| . A i
. | Purghuse and amount '} e 320000 P ges=cl |l — i
[ {wiii| Jewelry, bullion and valuable olaf Vatus| Qe . ! i .
I 'r I: thing ?gi\-e details nfwci‘ghq and E*’f' = f—Jr 11;% L | b e ; Nk |
| value) EHF: |t goeecf |3 e SLai] e :
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['i'.‘;'.r_-'%.lq- other assets such -3 valua of | |0 000D
fo cifSimelinteres ) T
| fis, | Caross Total value 1134319

4. retails of Immovable asscts:
(Newe: 1. Properties in joint ownership indicating the cxtent of Joint ownership vili also have 1o be indicat
2 . Each land or building or apartment should he mentioned separately in this formal.)

5. [ Description e Self Spouse [ Dependent-1 | Dependent-2 | Dependent-3 |

No i

{0 | maricultural Langd ' - -
Locations) e N A iy P < .

Surveynumber(s)

Avea (Total measurenent | o . S | e

acres) = MeA NB s Adr i [ Py

Whether inherited property =
{ Yes or NO) s s Fros N,} R

Date of purchase in case of seif
acquired property M N N Mg s A

[ Cost of Land (in case of - X _1
purchasejat the time of N Lk o Mo A
| purchase

Any Investment on the land by
way of development, SR MA Ry M oa LR
. construciion ete.

value . ﬂ Mok ryoA TR P Mo

(i) | Non-Agricultural Land J.
Location(s} / / 5 /
Survey number(s) / /

Area (Total measuement in / / / / ( |

sq. /)

Whether inherited property I T
(Yes or NO) ¥

o
Date of purchase in case of self % [ ‘3" L}

acquired property N
Cost of Land (in case of f p o
purchase) at the time of | e
purchase |

Any Investment on the land by |
way of development, /

construction ele,
Approximate Current market ' i e AD TS N
| value . - = —
| (i) | Commercial Buildings

' {including apartments) iy

i -Lmimﬁs} f"-! . H p_ //—"'—H

-Survey number(s)

| Built up Area (Total

e
| nesoementinsg.ny | NH ]




|
(iv)
|

W

' ¥ wiher inheried propeny
(" omar MY

Lrew of purchase in case of seir |
T tred properis |

it of property (in case of
pr rehase) at the time of
prorchase

T e e

Ay Investmen on the
| Priperty by way of
Innﬁm.:tcpmmt. construction elg,

i Approximate Current market
fvelue

idential Byil (including
apariments,) &L Heutd
-Location{s) Thoyes barTha
| - Survey numben(s)

LD HoosE

U

[EEN =4 T
Lt 228

Avrea (Total measurement in

L sq )

-2, kadl®

B

e

Built up Area {Total
measureament in sg. fi.)

roa

-t By

Whether inherited property
Yes or NO)

i B o

oA

Date of purchase in cage of self
acquired property

i

Ny

LR A

Caost of property (in case of
purchase) at the tlime of
purchase

M

N ¥

berar

- Any Investment on the land by
way of development,
| construction elg,

N4

Approximate Current market
vitlue

! Epﬁﬁqf—

"l“' e

Odhers (such as interest in
_ property)

L

g

Total of Current Market
Value of (i) to (v} above
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(6} I give herein below the details of labilities' d
(Note: Please give separate details of name o

I's. | Bm-:-rlpr.lgn
| No. |

Mg

ues to public financial institutions and goverament :-
 Bank , institution, entity or individual and amount for cach item)

. 4

Selr

Spouse(s)

Dependent-1

Dependent-2

Dependent-3 |

iy

i Losn or dues to Bank/Financial

| Lnstitutig .

Mame of Bank or FI

Amount outstanding

Nature of loan VER CLE ScprPro

EN
Bordde e [t

B £ avove -~

W B

TR

A

M"F}h—_q

Loan or dues to any
individuals/ Entity other than
{ mentioned in (i) above.
Name(s)y . 7 -

Amount dutsianding

| Mature of lahn

My

1 b




P - r e | ——————— e e . e}
Ay oiher liability e o i B ! e | ma
! H

| Grand total of liabilities £ o000 | v Ng A | Ne-
(i) | Goves ament Dues: M -
Dues tc departments dealing T M A M- M N

with government
1_ _seconimodation o _|_ - l
mﬁﬁepamn:ms dealing i

with supply of water M- N Mg | A& ALA- |

i

Dues to departments dealing ' e e
with supply of electricity (NE' fasa N (FIFN My A

Dues to departments dealing :
with supply of NL; v A b KD
telephones/mobiles )

Dues to departments dealing

with government transpart b [ M hirg Pyrg
{including aircrafls and

Ielicopters)

Income Tax Dues & A (YY) Mra LN
Wealth Tax Dues = e = [ X s
Service Tax Dues "Ny (. | oy B N6
Municipal /Property Tax Dues g . M- A ep MN-a
Sales Tax Dues RS P a i o (TS oA
Any other dues e - b ) s,
Grand total of all Govt. dues o PR A YR . Ve

(7) Details of profession or occupation:
a Self... .[T2ei s
b. Spouse . 4/£8s%.0 e
(8) My educational qualification is as under; sg1 epnHPY A kKurirR. 1-5c.
2 Sair, ool PNA RaThansl)- |4 .
(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
{Name of the School /College/ University and the year in which the course was completed.)

(%). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidae Sh./Smifum.  |can/ 8 Y Mor ez
Z. | Full postal address VILWbTIARDIYA Vil R =R T ars ]
3. | Mumber and Name of the constituency and EATRUL) NawR DD

state 2 e S L P S A
3. | Mame of the Political party which set up the (I O =

candidate {otherwise write *Independent') : G
4_| (&) Mumber of cases in which conviction arder I

passed (other than those referred to in Form 26) S e




(¢, Tuaal I-I‘I-IH'ITJ'::‘T ul |-:s Im__. ...:S.\.-'.'.h. Lufh:;; -I_ht ;
| oo (53 have taken cognizase H e

I.-'i -I_Fif'-'r:r_. :FE_AHH“H?T” HUMM = "‘i':'.g:.. I-‘;“-_-.,N-I;]_\_-]-;.I-..q r-l el Pmwarpe Wi vy 1
50 ST e o ivcume Tax Retun filed, | |
L | (8} Candidate o N T gy |
. { (b} Spose: = R I, 5 - SR i s 1 % S
. | (e} Pependens _ [ N L hen |
&l _ Details of Assers and Liabilities in rupees -
| Description i Self Spouse | Dependent-1 | Dependent-ll | Dependent 1] |
LA Movesble ; o ———
||| Asset (Totalvalye) [ 977770 ||5ew®) B | T A
. Immuovahle 2% T £HL i
i Assot o '!; > i K pw{}“_ ] _W !
(i) | Purchase Price and o - m____u_::_— |
Development Caost of ; =
Immovable Property - - N e
(Total Value) 1
[ii) | Approximate Current -
Market Price of ref~| M | e 4 e
Aszset (Total Valug) ; | .
1 Liabilities | |
(i) Government [
(ii) Loans from Bank, e
Financial Tnstitutions and > b RLY Abp e
others (Total) B
8. | Highest educational qualification: 4 e
(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Name ol the School /College/ University and the year in which the course was completed )

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are e and correet to the
test of my  knowledge and belicf, no part of it is alse and nathing material has been concealed there from. | further
declars that ;

fu) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 abave;

(B Loy spouse, or my-dependents do not have any asset or liability, other than those mentioned in items 3 and &
ahove,

'wrlihl.d,,alf?ﬁrﬂﬂ ...-this lj1c.—l'r_day AP i ORI | LA
27 '
pE
DEMONENT




Note: 1 Affidavit snnuld be filed latest by 3.00 "M on the last date nrr.ﬁng rominations.
2 Affidavit suould be sworn before an Lath Commissioner or Magistrate of the First Class o hefore o Notin
Publiz.
2 Al columns should be filled up and 14 column o he left Blank. [T there is no information Lo Turmish i reaprad ol
any it=m, either “Nil" or “Not aoplicable”, a5 the case may be, should be mentioned
“ The affidavit should be either 1vped or written legibly and neatly
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